
आयकर अपीलीय अिधकरण “ए” �ायपीठ चे�ई म�। 

IN THE INCOME TAX APPELLATE TRIBUNAL 
“A” BENCH, CHENNAI  

 
 

माननीय �ी मनोज कुमार अ�वाल ,लेखा सद# एव ं
माननीय �ी मनु कुमार िग&र, �ाियक सद# के सम'। 
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AND HON’BLE SHRI MANU KUMAR GIRI, JM 
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(अपीलाथ�/Appellant) : (� थ� / Respondent) 
 

अपीलाथ� कीओरसे/ Appellant by : Shri D.Anand (Advocate) – Ld. AR 

� थ�कीओरसे/Respondent by : Shri ARV Srinivasan (Addl. CIT) – Ld. Sr. DR 

 
सुनवाई की तारीख/Date of Hearing  : 29-04-2024 
घोषणा की तारीख /Date of Pronouncement : 01-05-2024 

 

आदेश / O R D E R 
 
Manoj Kumar Aggarwal (Accountant Member) 

1. Aforesaid appeal by assessee for Assessment Year (AY) 2017-

18 arises out of the order of learned Commissioner of Income Tax 

(Appeals), National Faceless Appeal Centre (NFAC), Delhi [CIT(A)] 

dated 04-10-2023 in the matter of an order passed by Ld. AO, CPC 

u/s 154 on 26-09-2019. The registry has noted delay of 71 days in the 

appeal. Considering the period of delay, the delay is condoned and we 

proceed for adjudication of appeal on merits. 



2. It could be seen that Ld. CIT(A) did not admit the appeal of the 

assessee for want of condonation of delay of 697 days. The assessee 

had explained that the rectification applications were rejected twice. 

On 13-02-2020, outstanding demand was raised by Ld. AO. After that 

Covid-19 lockdown started which paralyzed the activities and 

movement. The assessee filed grievance on 19-08-2020 and vide 

communication dated 03-10-2020, the reply was received without 

redressal of grievance. The assessee again preferred rectification 

petition on 15-08-2021. However, Ld. CIT(A) did not condone the 

delay. Aggrieved, the assessee is in further appeal before us. The Ld. 

AR has sought adjudication of appeal on merits which has been 

opposed by Ld. Sr. DR. 

3. Considering the fact that substantial period of delay fall within 

Covid-19 lockdown and also keeping in mind the alternative remedy 

being pursued by the assessee, we are of the considered opinion that 

delay should have been condoned. Nevertheless, we direct Ld. CIT(A) 

to admit the appeal and render adjudication on merits after  affording 

reasonable opportunity of hearing to the assessee. The assessee is 

directed to substantiate its case forthwith failing which Ld. CIT(A) shall 

be at liberty to proceed with disposal of appeal on merits. 

4. The appeal stand allowed for statistical purposes. 

Order pronounced on 1st May, 2024 
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